\Q\’b

CENTRAL ADMINISTRATIVE TRIBUMAL, LUCKNOW BENCH,LUCKMGHQ
0AN0.626 of 1992,
Bishambhar Dayel Kuril ceeececcoceces cee .Applicant.
| Versus
Unien of India &.0thers cceceecesesc.o .ReSpONdents,
Hon'ble Mr ,Justice U.S ;Si’ivastava‘,v-.?:;
Hofi'ble Mr, K.Cbayys,A.M.
(By Hon'ble Mr,Justice U.'C.s,rivastava,v.yc.w) |

The applicant who is a Pharmacist, has been
transferred from Hardoi district te Jharapani,Dehradun..
Accerding to the applicant, he has been transferred
because of fictitious complaint made by some MIA. but
later on en coming to learn the same, the MA. wrote
a letter to authority concerned that he never made a
complaint and some one had sent a letter in his name

and under his signamre and it was ferged signature and

yet the same has been enacted upon.

2. ‘Blthough no counter affidavit was f£iled but Shri
Asit Kumar Chaturvedi, who has put in appearance on
behalf of the respondents, has stated that the order
has net been passed on the basis of any complaint of
MIA and the transfer order has been passed in exigeney
of situatien and administrative necessities,

t
3. The applicant’s grievance is that he is a Pharmaci.

and has only feur years of servics. It is difficult

for him to take his children in the midwsessien at”"‘m
a distang-place like Jharapani. In the transfer order
normally no interference is made, Morese, a representae-
--tien has already been filed by the applicant which

is still pendimrg. Accordingly, the respondents are
directed to dispose of the reprecentatioen, filed by

the applicant withinm @ peried of three weeks from the

dateof communication of this order taking inte
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consideratien the grievances of the applicant." It wi

Y



@’/

be open for the respondents to transfer the applicant

to a nearer place thani;nistrict Dehradun. In case, the
copy of the repreménsatiencis still net availible, it ¢
will be open for the applicant to send yet anether \,\_\
copy of the same to the respondents who will consicder
the gr;evancés and will pass a speaking order., With

these chservatiens, the applicatien is dispesed of

. finally;f No order as to Costs.
VICE CHAIRMAN.
DATED: JAUNARY 4,1993,
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